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DODJinr Plots In Deihl 

1602. Shri MohaD Nayak: Will the 
lIinister of Dome Mairs be pleased 
10 state: 

(a) whether the Delhi Development 
Authority is selling developed hous-
Ing plots to those in the Middle and 
low income groups on lot basis; 

(b) whether it is a fact that 15 per 
rent of plots are reserved for the 
people belonging to Scheduled Castes 
and Scheduled Tribes communities; 
and 

(e) if so, the method of draw of 
researved plots for each such com-
munity? . 

The Deputy Minister In the MInis-
try 01 Borne Affairs (Shri L. N. 
Mishra) : (a) The Delhi Develop-
ment Authority has been selling resi-
dential developed plots by draw of 
lots to individuals in the low-income 
group only, that is, to those whose 
annual income does not exceed 
Rs. 6,000. 

(b) Yes Sir. Out of the plots 
refe:red to at (a' above only. 

(c) A separate draw of lots is first 
held in respect of applications receiv-
ed from those belonging to the Sche-
-duled Castes and Scheduled Tribes, if 
the number of applicants is more than 
the number of plots reserved. Those 
who fail to get a plot in the reserved 
·quo'a. are included in the general 
draw of lots where they take their 
cihance along with other applicants. 
In case. however. the number of 
applications received from Scheduled 
'Castes and Scheduled Tribes is less 
t,JlaJ'l the number of plots reserved for 
t,bem. all th~ Scheduled Cast an"-
'Scheduled Tribe applicants get a plot 
and the lo's are drawn only to deter:' 
mine the specific plot to be allotted 
10 eac!1 appliCant. 
12M(Ai)~ 

Das Commission Report 

r Shrl Darl Vishnu Kamath: 
Sbrl Yampal Singh: 

1603. -< Shri Buta Sin,b: lShri B. N. MukerJee: 
Sbrl Kan,a: 
Shrl Alvares: 

Will the Minister of Bome Aftaln 
be pleased to refer to the reply liven 
to Starred Question No. 63 on the 9th 
September. 1964 regarding Das Com-
mission Report and state: 

(a) whether the report of the 
Special Officer has been received; and 

(b) if so, the action taken or bein, 
taken thereon? 

Tbe Minister of State In the Minis-
try of Bome Affairs (Shrl Batbl): (a) 
and (b). The Officer on Special Dut, 
has submitted his report in some cases 
to the Chief Minister of Punjab and 
it is understood, th1t n':!cessary a:tion 
is being taken by the Government of 
Punjab. 

C.S.S. Grade I 

16M. Shrl D. C. Shanna: Will the 
Minister of Bome Aftairs be pleased 
to refer to the reply given to Un~tar
red Question No. 47 on the 27th May. 
1964 and state: 

<a) whether it is a fact that 45 posts 
of and above the rank of Deputy 
Secretary provided for the membel1l 
of the C.S.S. were sanctioned in 1955 
and no increase has been made in this 
number in spite of huge expansion In 
the set-up of Central Secretariat; and 

(b) if so. what action Government 
propose to take to review the strength 
of selection grade of the C.S.S. takin, 
into consideration (i) the expansion 
in the Central Secretariat and (ii) the 
fact that all organised ,ervices hav, 
a large number of permanent posts In 
the Junior and Senior AdministraUve 
Grades? 

Tbe J)ep1Ity MInIster III the MInII-
try Of Dome Main (SJari L. N. 
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Mishra): (a) 45 permanent posts have 
been provided for in the Seiection 
Grade of the C.S.S. and there has 
been no increase since 1955. 

(b) Though figures for 1955 are not 
easily available, the number of Deputy 
Secretaries in 1958 was 207 while the 
figure now is 219. It cannot be said 
that there has been huge expansion 
at that level. As for the number of 
permanent posts in each Service, it 
depends on the administ"ative needs 
tor which each Service is drawn upon. 

University for Nor:h-East India 

1605. Shrl D. C. Sharma: Will the 
Minister of Education be pleased to 
atate: 

(a) whether the Committee jointly 
let up by the Ministry of Educa'ion 
and the University Grants Commis-
sion to examine the question of set-
ting up a University for the north-
eastern region of India has recom-
mended the establishment of a fede-
ral type of university near Shilll)ng; 

(b) whether the recommendation 
has been considered; and 

(c) if so, the result thereof? 

The Minister of Education (Shrl 
M. C. Chagla): (a) Yes, Sir. 

(b) and (c). The recommendations 
of the Committee are under conside-
ration. 

Oil Refinery at Tutlcorln 

1606. Shri Muthlah: Will the Minis-
ter of Petroleum and Chemicals be 
pleased to state: 

(a) whether Government have any 
proposal to set up an oil refinery at 
Tuticorin in Madars State; and 

(b) whether there are any prospects 
of foreign assistance in this matter? 

The Minister of Petroleum and Che-
_cals (Sbri Bmaayu Kab:r): (a) 
No, Sir. 

(b) Does not aria 

• Fertiliser Plabt, Tutlcorin 

1607. Shrl Muthlah: Will the Mims-
ter of Petroleum and Chemicals be 
pleased to state: 

(a) whether Government have allY 
intention of setting up a fertiliser 
plant in the pub:ic sector at Tutj('orlD 
in Madras State in view of the sur-
render of licence by Messrs KoLhari 
and Sons: 

(b) whether the plant would be 
set up in the Third Plan: and 

(c) if not, whether the 
would be included in the 
Plan? 

The Minister of State In the Minis-
try of Petroleum and Chemica:s (Shrf 
Alagesan): (a) to (c). A feasluility 
stUdy for production and distnbu~ion 
of 1 million tonnes of nitrogen hu. 
been undertaken by a group of Ameri-
can Consortium, for tompletion by 
the end of December. 1964. Madras 
vis a vis other locations will be con-
sidered. The position will be clt'llr 
only after receipt of their report. 

Forensic Laborato:y at Delhi 

1608. Shri Brij Raj Singh-Kotah: 
Will the Minister of Home Affairs be-
pleased to state: 

(a) whether it is a fad that a foren-
sic laboratory is being set up at Delhi; 
and 

(b) if so. the main features thereof?" 
The Deputy Minister In the Minis-

try of Home Affairs (Shrl L. N. 
Mlshra): (a) Yes, Sir. 

(b) The proposed laboratory will 
have biological, physical and chemical 
sections and will be under a qualiftecl 
director. 

Composite Wakf Property 
1811. Shrl Lahrl Slnch: Will the 

Minister of RebabWtatlon be pleased. 
to IIlate: 

(a) the total valu.e of composite 
Wakf property transferred so far bT 




